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him—that where a person was 
appointed to a Part A  State High 
Court after the merger of any State, 
if  he was a Chief Justice, he would be 
.given seniority over all Puisne Judges 
o f that High Court, and if he was a 
Puisne Judges of a Part B State High 
Court, he would be placed after the 
Puisne Judges of the Part A  State 
High Court. In the Part B States, the 
Judges, as a rule, received lower 
emoluments. Their terms of service 

-did not compare favourably with those 
o f the Judges serving in Part A  States 
-Otherwise, there would be no 
occasion for bringing this Bill before 
this House today.

So those who had been serving â  
Chief Justices were given priority from 
the date of their appointment as 
Chief Justice in each case in the- 'B’ 
State, when they were appointed or 
allotted to an ‘A ’ State High Court, 
and those who had been serving in the 
‘B’ State High Courts as Puisne Judges 
were on their appointment placed as 
Puisne Judges after the Puisne Judges 
who had been serving in the ‘A ’ State 
High Courts. The reasons are obvious 
Those who have been serving in the 
‘A’ State High Courts had been re-
ceiving a higher salary; they were 
entitled to larger pensions, and the' 
had different rules also.

As to the general remark that this 
would interfere with the normal prac-
tice—the provision that we have made 
about vacations—I would again remind 
hon. Members that we have to deal 
with many matters which are of a 
trivial nature, but which vitally affect 
the comforts of the Judges. The rules 
about medical aid, rules about travel-
ling allowance, rules about halting 
allowance, about leave and also the 
granting of leave—all these are dealt 
with by the executive, if you so 
choose to call those who have to deal 
with these matters. But nobody has 
ever said that the independence of 
the Judges ha* been affected on that 
account or that there has been any 
interference with the work of the 
Judge because of these powers that the 
executive possess What is done hare

is to subject every case to the control 
and scrutiny of Parliament. I do not 
see what greater or more effective safe-
guard could possibly be devised for any 
person or group of persons in this 
country—well, it would be a reflection 
on Parliament. My hon. friend, PandK 
Thakur Das Bhargava, is so alert that 
nothing can escape his notice and every 
order will come under his scrutiny. 
If he feels that there is anything wrong 
about it, I hope he will set us on the 
right path and correct us. Depending 
on him, Shri Frank Anthony and other 
friends here, while fully confessing 
that we have our own weaknesses, 1 
hope nobody will suffer because of the 
introduction of this clause.

Mr. Deputy-Speaker The question
is:

‘"That clause 7 stand part of the 
Bill” .

The motion was adopted.

Clause 7 was added to the Bill.
Mr. Depnty-Speaker: The question

Is:

“That clauses 8 to 10 and 1, the 
Enacting Formula and Long Title 
stand part of the Bill”

Clauses 8 to 10 and 1, the Enactin§ 
Formula and Long Title were added 
to the Bill.
Pandit G. B. Pant: I move.

"That the Bill be passed"

Mr. Deputy-Speaker: The question
is'

’That the Bill be passed".

The motion was adopted

14.49 hrs.
TEA (ALTERATION IN DUTIES OF 
CUSTOMS AND EXCISE) BILL 

The Minister of Revenue and Civ* 
Expenditure (Dr. B. Gopala Reddi): I
beg to move:

"That the Bill further to amend 
the Indian Tariff Act. 1934, and
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the Central Excises and Salt Act, 
1&44, lor the purpose of altering 
the duties of customs and excise 
on tea be taken into considera-
tion”

I need not make an elaborate speech 
on this matter because at the time *jf 
the introduction of the Bill, my hon. 
colleague, Shri B R Bhagat, made a 
»ong statement justifying this amend-
ment. It has already come into force 
on the 28th September and we had to 
ratify it within two months. It has to 
go through this House and the other 
House and receive the President’s 
assent before the 28th of this month

At this stage, 1 may say again that 
Government are anxious to give relief 
to the common tea For a long 
time we have been hearing re-
presentations from the industry and 
it was engaging the attention of the 
Government for a good deal of time

Now, this amending Bill seeks to 
give a sort of relief to common tea 
enabling it to compete favourably in 
the international markets We are 
aware that there are other countries 
also exporting tea to United Kingdom 
and other countries and we are an-
xious that our common tea should 
favourably compete with other imports 
into the United Kingdom, and this 
Bill seeks to give that relief

As it is, there is no distinction bet-
ween the different varieties of tea 
m the matter of excise duty or customs 
duty and they all pay a uniform rate 
But. by passing this Bill, we now make 
a distinction between common tea, 
medium tea and fine tea and common 
tea will, hereafter, enjoy a relief of 
about 10 nP per lb All teas are now 
paying 38nP at the point of export 
But, hereafter all tea will be paying 
26 nP at the point of export and tea 
grown in zone I 2 nP excise duty at 
the tea plantations, in all, such tea 
will pay 28 nP, as against 38 nP which 
it ia now paymg; and there would be 
a clear relief of 10 nP for common tea

As hon Members are aware, the 
production is roundabout' 709 rrrfllie® 
lbs, of which 250 million lbs. is com-
mon tea We export 460 million lbs. 
outside Therefore, common tea matt 
also compete with other common tea* 
We are now giving a relief o f 10 nP 
and we are quite sure that the indus-
try would also benefit by this conces-
sion Government is losing, roughly, 
aboiit Rs 1 .S8 crores by this relief. 
It is by no means a taxation measure; 
but, on the other hand, it is giving re-
lief to the industry Without giving 
any of the details, the industry was 
also consulted m this matter; and they 
particularly agreed with the principle 
underlving this amendment I hooe 
the House will accord its approval to 
this Bill which has already come Into 
force from the 2ttth September, and 
thus enable the tea industry to export 
our common teas abroad in larger 
quantities

Sir, 1 move that the Bill be taken 
into consideration

Mr Deputy-Speaker. Motion moved

"That the Bill further to amend 
the Indian Tariff Act, 1934, and the 
Central Excise and Salt Act, 1944. 
for the purpose of altering the 
duties of customs and excise on 
tea, bi taken into consideration ”

There is, a notice of an amendment 
from Shri Tndib Kumar Chaudhun 
The notice was given only today Or-
dinarily, it would have been too late, 
but, because it is the opening day. I 
would suffer it to be moved

Shri Bimal Ghoee (Barrackpore) 
What is the amendment about’

It was not circulated to us

Mr. Deputy -Speaker: It is that the 
Bill be circulated for eliciting public 
opinion

There is another thing which has 
just now struck me, because an hon 
Member smiled The hon. Minister 
said that we must pass this Bill within
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2 months and this motion is for elicit-
ing public opinion. As such it may be ' 
conaidefsd dilatory.

Sltti Ptuwoose (Ambalapuzha): He 
« a ?  require only IS days.

Dr. K. Ctopala Reddi: The Bill was 
introduced on the 27th September.

Mr. Deputy-Speaker; In the motion 
the hon. Member says, ‘by the 31st 
December’ . It just now struck me 'be-
cause Shri Punnoose smiled. I thought 
that there was something wrong in 
feat because then this motion would be 
dilatory- The motion is dilatory and 
will not be allowed to be moved. But, 
ia the ftrst instance, he may speak on 
it.

Shri Tridib Komar Chanflhnri
fBerhampore): I am not very happy 
in having to move this motion be-
cause a much-needed relief is being 
offered to an industry and to the ex-
port of common tea which it needs. But 
the way Government is moving about 
m this matter and the mcagreness of 
the relief granted combined with the 
reluctance of Government to take into 
account the complex questions con-
fronting the tea plantations industry 
m this country—the production of 
common tea forms a large proportion 
dt this industry—all these factors, have 
prompted me to table this motion.

Without going into the detailed ques-
tion of the structure of the entire tea 
industry and the various questions that 
are relevant, it will be better to con-
centrate on the problem of common 
tea. Roughly, sixty per cent of our 
tea exports is of the common variety. 
If I may say so, the problem of com-
mon tea is also, to a large extent, a 
regional issue because only certain 
States and certain districts produce 
this variety of tea. For example, in 
Assam, Cachar and lower Assam be-
low the Brahmaputra valley are the 
main producers of common tea. In 
Bengal, it is the Duar and the Terai. 
(Interruptions) In Kerala, the lower 
regions of the State are the region-; 
where common tea is produced.

IS tan.

The problem that Is confronting the 
export o f common tea is that more and 
more countries are producing tea, 
particularly this common variety of 
tea, and there is a glut of common 
tea. In the context of higher duties 
on production and export, the demand 
for Indian common tea in the world 
market is facing increasing competi-
tion. Buyers only take such amounts 
of this type of tea from India they 
need to make good their balance of 
requirements after they have taken 
whatever is available from oher coun- 
ries or markets of production. If I may 
cite certain figures which are here with 
me, since the excise duty was imposed 
on Indian tea, all these countries have 
increased their production of tea on an 
unprecedented scale. There are the 
countries of the British East Africa: 
Kenya, Uganda and Tanganyika, The 
Portuguese colony of Mozambique in 
East Africa is coming up as a sizable 
producer of tea of the common variety. 
Then there is the Belgian Congo ir* 
South Africa. It seems, from the 
figures that I have before me, that by 
1960 all the South American coun-
tries—there are several tea-producing 
countries in South America—would be 
producing considerable quantities of 
tea and Argentina alone would be 
able to supply the entire demand of 
tea in South America. So that market 
is going to be closed to us. Nearer 
home. Iran has also become a sizable 
producer and Turkey, in spite of the 
fact that conditions there are not very 
congenial for the production of tea, 
has also begun to produce tea. The 
Soviet Union has increased its acreage 
from 126.000 in 1956 to 183,000. Burma 
and Malaya are also planning to grow 
tea. Then. China, Japan and Formosa 
are there. So, we have to take into 
account this hard fact. Countries 
which were not and which could not 
compete with Indian tea have increas-
ed their production and are now 
successfully competing with us. That 
really presents a tremendous problem 
for us to solve.

Our tea is mostly exported to 
Britain. What do we find there?
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Between 1948 and 1950, India sup-
plied about 65.9 per cent of the British 
tea. Only fpur per cent of the total 
imports of tea into Britain was from 
some of these countries to which I 
referred just now: East Africa,
Malaya, Formosa, Indonesia, etc. If an 
average for the three years, 1955 to
1957 is taken, our share in the London 
market for tea has come down from 
85.9 per cent to 58.1 per cent and the 
share of all these countries had in-
creased from 4 to 15 per cent. Thus, 
we are gradually being pushed out of 
the British market and also out of the 
other markets where our tea has some 
demand. Naturally, there was a loud 
demand from the side of the indus-
trialists that some kind of relief should 
be given. As the hon. Minister has 
stated just now—he was must too brief 
and did not give the details—from the 
28th of September, the combined 
effect of the reduction in export duty 
and excise duty has been this—the 
whole of the tea-producing area m 
India had been divided into three 
zones. In zone No 1. the extent of 
relief on export duty is 10 nP per lb.; 
in zone No. 2, it is 8 nP; and in zone 
No. 3, 2 nP This is the combined
effect of the relief given in the export 
and excise duties. Thus, the overall 
relief in zones 1 and 2 comes to 10 nP 
and 8 nP per lb. as against the 
demand for a relief o f at least 25 nP 
per lb.

The hon Minister says that the in-
dustry was consulted and they agreed 
in principle to the reduction of the 
duties. I do not understand what he 
meant by this. As a matter of fact, 
there was no question of their agree-
ment. They were crying hoarse for 
this kind of relief and reduction in 

•export duty.

I have a letter from the Indian Tea 
Planters Association of Jalpaiguri who 
represent the Indian sector of the in-

dustry in Duar and Terai area mostly 
They have really asked for at least a 
suspension of the duty or the abolition 
ot tbe duty altogether, if possible.

It is quite understandable that the 
Government could not accede to th&tJ 
demand in its entirety because that 
would mean a sacrifice of nearly Rs. IT 
or Rs. 18 crores. The extent of relief 
that they have granted now is only a 
little over Rs. 1.5 crores. That would 
hardly help the industry to regain its 
markets or assert its competitive posi-
tion m the face of inter-national com-
petition that it is confronted with. I 
woilld, therefore, plead that the whole 
position be examined anew and if they 
want to give this much relief for the 
present, I would plead that not only the 
tea-planters but the workers’ interests 
should also be consulted. Because, it 
is not only that the industry is losing 
its market but the entire working c las 
employed in the tea industry is con-
fronted with a peculiar problem at the 
present moment.

A few years back there was no un-
employment in the tea industry. A 
good deal of unemployment has 
emerged now amongst tea workers and 
the volume of unemployment there is 
increasing. The cost structure of tea 
industry was examined in some of iU 
aspects by the Indian Planatations 
Enquiry Commission some two or three 
years back. I think, in view of the 
iact that we are going to lose our 
markets very rapidly. Government 
should immediately take counsel from 
the tea industrialists and from the 
workers They can also name their 
own experts. They should all sit toge-
ther round a table and And out how 
this industry can really survive 
Otherwise, Sir, the prospects are very 
bad

It is generally alleged from the em-
ployers side that the cost structure in 
Indian tea industry is very rigid and 
the proportion of wages paid here or 
the labour costs here is higher com-
pared to countries from which we face 
competition. But that is an argument 
which I do not support. I only support 
the demand that the whole question 
should be examined de novo. Tbe 
three parties concerned, that is, the



Government on the one hand, which 
is concerned about its revenues, and 
the tea industrialists or the planters on 
the other and the workers should again 
sit together and find out how best the 
industry can be given some relief.

So far as the excise duty and export 
duty are concerned, I think there is 
room for greater relief being offered 
to the industry provided we take care, 
at the same time, to mop up any extra 
profits that will go to the planters 
There are ways of ensuring that. We 
can mop up the extra profits under the 
existing law or, if necessary, we can 
pass a new law to that effect. We can 
also try to see what proportion of the 
extra profits and extra gains is going to 
the management. Even now a majo-
rity of the management and control 
belongs to foreigner* Roughly, 70 to 
75 per cent of the tea industry is 
owned and controlled by foreigners 1 
have known of rases where youngsters 
jn their early twenties are brought 
ovpr from Great Britain and are paid 
emoluments on various counts as high 
as Rs. 10,000 to R_s 15,000 per month 
Therefore, there should be some probe 
into that aspect of the matter. At the 
same time, all the three parties con-
cerned—the Government, the employer 
and the labourers—should sit together 
and find out what sacrifices they can 
impose on themselves. All the three 
parties will be required to make sacri-
fices so that the industry can regain its 
position in the world market.

Shri Punnoose: Mr. Deputy-Speaker, 
Sir, while speaking on this amending 
Bill brought with the laudable object 
o f giving some relief to the tea indus-
try, I want to make two or three 
point*. My objection or my quarrel 
with the Minister is not with regard 
to the quantum of relief. Of course, 
the Quantum of relief has to be 
examined carefully, but I consider 
this as a very piecemeal measure.

The condition of the tea industry 
requires that the whole industry has 
to be studied very carefully and cer-
tain very important steps have to be
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taken; I might say, certain funda-
mental measures have to be taken. 
There were certain very im p o r ta n t  
recommendations made by the Planta-
tion Enquiry Commission. I would 
like to know what has happened to 
those recommendations. Giving this 
relief at this moment cannot make 
any effective change in the fwhole 
situation.

I am afraid, Sir, that we are taking 
the'-e planters a little too seriously. I 
have no doubt that Indian tea is
dependable, but do not depend on 
everything that the planters say

An Hon. Member: Planters are not
dependable

Shri Punnoose: I do not go so far. 
When they say that the lea industry 
e> in a crisis, that the Indian planta-
tion is on its last legs and we are 
going to be overwhelmed by interna-
tional competition, I am prepared to 
take it not with a gram bat a ton. of 
•.alt My hon friend has been a little 
carried away hy that propaganda.

The major question here is this. 
The Indian tea industry has been main-
ly dominated by foreign capital The 
same gentlemen ai.d companies who 
have got plantations in Assam and 
Kerala have their new plantations 
coming up in East Africa and other 
places. It is they who say that there 
is competition. Competition between 
whom? It is between their own com 
panics and their plantations in those 
places and their plantations and com-
panies here. They are asking us to 
give them relief Of course, relief 
should be given But what has 
happened to the major recommenda-
tions of the Plantation Enquiry Com-
mission? They have to be studied and 
implemented immediately

They say that relief should be given. 
No doubt, some relief has to be given; 
but that relief should not be exclusive-
ly given to the planters. What about 
the common man? There is a com-
plaint—I am sure the hon. Minister 
is aware of it—that the Indian con-
sumer gets his tea at a prohibitively
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high price. What are you going to 
do about it’  Please see that he gets 
hi* tea, very ordinary tea, tea dust, at 
a cheap rate Secondly, when they 
demand relief they demand it for 
them alone What happens to the 
workers’  You may remember, Sir, 
the storm raised in this House with 
regard to the relief to be given to 
the Assam tea planters Relief was 
given at that time and the Treasury 
lost a lot of money But what did 
the worker get’  He lost his cheap 
grain and so many other concessions 
Next year we were told that the 
planters had a boom The result was 
that the workers lost everything that 
they had and they did not get any-
thing when the planters reaped very 
high profits

Tea industry has got a very crucial 
place m our economy and I agree that 
Government has to give some relief to 
this industry But, as a welfare State 
we should also see that the condition 
o f workers does not get worse with 
the relief that we give to the 
planters Therefore before Govern-
ment gives relief to the tea industrs 
or, for that matter, to any industry 
Government should make it a point 
to see that the condition of 'workeis 
does not become worst When there 
was a etisis sometime back, the worker 
lost his cheap grain, and he w is 
denied bonus and everything But 
todav some measure of relief is being 
received, and there may be more reli f 
coming forth, but what happens to 
the worker9 The worker is denied 
his benefit and he has to be satisfied 
with the minimum wage They are 
even encroaching upon that He is 
denied the bonus One sees a set of 
very powerful planters coming for-
ward and saying that they cannot give 
the pittance of bonus which they used 
to give They are not prepared to 
evolve a principle on which bonus 
might be given They have even 
denied what they had given last year

I had occasion to come across the 
accounts of certain companies. These

companies say that they are going to 
be bankrupt During the last ten 
years some of these companies have 
made 300 to 400 per cent profit. 
Nevertheless they say that they can-
not give even the pitttance of bonus 
which they used to give formerly. 
The Government of India should 
advise these planters to give the 
workers the relief, and say “All nght; 
you give relief, but behave properly” 
The (Government of India should ask 
them to behave themselves properly 
or else they should be shown their 
place When the workers unitedly 
asked the quantum of bonus which 
they got last year, and when the 
State Government advised them to 
give it, they put on faces and they 
ran up to the Governnu nt of India 
for relief, and the Government of 
India, sometimes out of kindness, and 
sometimes out of other tender feelings 
—I do not know—immediately felt 
very much for the planters But I am 
sorrv to sav that thi \ foigot the 
worker That should not be the case 
That is not in the interests of the 
country That 1-. not in the mteies’ s 
of the indu«rtr> cither Thtiefore, this 
relief should be Riven and the Gov-
ernment have to take certain verv 
fundamental measures for the reor^a 
mzation of this indu t̂r% For example, 
there is auction m Cochin and Calcutta 
While it has been supgested that the 
StaU Trading Corpoiation mav take 
it up, v.hy should the brokers of com-
panies who have got their own inter 
est in other countries also be given 
a monopoH for it0 Why not our State 
Trading Corporation take up thin 
business and find out new markets for 
tea’

This morning there was a statement 
made in answer to a question, saying 
that there is likely to be a large 
market for our tea in certain coun-
tries Why not we explore all those 
possibilities and put our tea industry 
on a sound footing7 Therefore, let us 
not be satisfied with the piecemeal 
measure We have to take this ques-
tion seriously and bring about a re-
organization of the tea industry.
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Tbe cost structure has been referred 
to. What is the matter? The number 
of workers they employ per acre hats 
noW decreased. But the wages have 
not increased. The cost structure has 
increased. 1 know a particular com-
pany in Kerala which has paid 13 
months’ salary as bonus to its high- 
salaried people; people getting 
Rs. 3,000, Rs. 4,000 or Rs. 5,000 have 
been given 13 months' salary as 
bonus per year. Those companies 
now come and say, “We are at a loss, 
and we cannot give bonus, and we 
want relief.”  Do not be misled like 
that. We are in difficulties but our 
tea industry can stand on its own m 
the world market provided the Gov-
ernment of India takes a stand which 
is in the best interests of the country. 
The Government of India must be 
prepared to tell the planters, “Look 
here; you have had good times. But 
our people must have a square deal, 
and therefore you have got to accom-
modate yourselves to a condition 
which we propose" If the Govern-
ment of India take such a position, a 
national attitude, towards the whole 
thing, I believe the industry can 
■survive, the ensis which is farms' 
it, and also can be a source of pros-
perity to our country and our people

Shri lieda (Nizamabad) Mr 
Deputy-Speakt r, 1 welcome the Bill 
The tea industry is one of the most 
important Industrie* of our country 
Taking into consideration the size of 
the industry or the fact that tea is a 
commodity of daily use, it is neces-
sary that the speech made by the 
Minister who moved for the con-
sideration of the Bill should have been 
a little more elaborate and he could 
have given more factual data, parti-
cularly about the cost structure of the 
tea industry here as well as in other 
countries which are competing with 
us and because of which the necessity 
for this Bill arose.

Our country is one of the oldest 
countries where the tea industry has 
flourished and it is a fact that the 
industry flourished because of the 
foreign investment in it. Even now, 
there is a good deal of domination

by those foreign firms. The invest-
ment of foreign capital in this indus-
try was quite welcome. It developed 
the industry no doubt, but for a long 
time even export trade of tea was 
dominated by the foreign interests and 
that was not desirable. Even now, 
the domination has not been entirely 
removed. It is still there to a certain 
extent. One could appreciate the diffi-
culties of the Government and of the 
Indian counterpart in this industry 
to remove this domination, and I 
know that things are improving, but 
even then, I think that Government 
should take a long-range view and 
make some arrangement by which the 
export of tea will be regulated, parti-
cularly to the United Kingdom, as 
desired The loose tea that we send 
from here and the tea that is packed 
in the United Kingdom are sold parti-
cularly to the European countries. I 
think the time has come when we can 
organize the package of the tea from 
this country itself, and indeed we can 
very well look after the markets m 
the European countries Knowing that 
our tea goc.% first to the United King-
dom and then to France, Italy, Spain, 
etc , they were able to achieve much 
I think there will be greater donuna- 
tion of the Indian counterparts in the 
industry in the export trade and we 
may be able to earn more foreign 
exchange

The hon Minister has referred to 
the term ‘common tea’ . It is nowhere 
defined, and I think it is very difficu't 
to define it also The term has not 
been refened to. and I think rightly 
so. m the Bill Common tea some-
times means tea which does not cost 
more than a particular price. In this 
case I think it is about 2 -75. Some-
times. it meant to be tea produced 
from particular areas, sometimes the 
same tea from the same tea gardens 
in particular seasons becomes common 
tea while m other seasons it becomes 
medium tea Giving relief to common 
tea was quite necessary, but the point 
is, whether the relief given is 
adequate, extra, or less. It is very 
difficult for us, our immediate neigh-
bours, to feel that. But the point
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is that we do not know the cost 
structure of the tea The information 
furnished to us by the tea industry 
xs bound to be one-sided, and it is 
very difficult to rely entirely upon 
that information For authentic 
information wc could depend only on 
the governmental sources, and from 
those sources we do not know the cost 
structure, and more than the cost 
structure, the point involved here is 
the cost stiucture, particularly, m the 
other countries What is the cost 
structure in those countries, parti-
cularly in African countries which are 
coming into thp field and which are 
competing with u ’̂  We have been 
told that the export of tea is not 
dwindling If we take into considera-
tion the amount, of course, it is not 
dwindling; rather the exports are on 
the better side, but when we take 
into consideration the poundage ani 
the volume, they are decreasing 
There is no doubt about it And, 
therofou, it i' a mallei of great con-
cern

There is another point There are 
certain areas which used to be deve-
loped for the production of tea jus* 
before and during the war when the 
prices were quite attractive and siz-
able amounts have been invested 
Now these areas are not able to com-
plete in the markets that are coming 
up from our neighbours

All these things are complicated and 
therefore a thorough study is to be 
made I hope Government must have 
done it, but I fear that they are with-
holding that information from us 
When they took the decision of lOnP 
relief to be given for the export of 
common tea, there must have been 
some considerations for coming to that 
decision I only say that the hon 
Minister should take this House and 
the country into confidence and tell 
us the considerations which have 
made Government come to this deci-
sion, so that we will be m a better 
position to appreciate it

There is one apprehension I would 
like to express before 1 close. The 
duties are fixed on the basis o f the
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prices ad valorem. There is an 
apprehension that many times the 
buyers and sellers might be in league 
and they might under-sell. In many 
places, the buying and selling firms 
are dominated anjl directed by the 
same source. So, there is an appre-
hension that with a view to obtain 
more profits, they might under-bill’  
When thus happens, we are losers on 
many counts. We lose not only foreign 
exchange, but we also lose income-tax 
and' other taxes, because the profits 
made by the firms concerned go to 
the black market and they are not 
shown in the books. Therefore, so 
many complications arise and we are 
losers on many counts So, there is 
need to keep greater vigilance There 
is already some vigilance now, and 
Government supei visors are there 
But there is necessity for greater 
vigilanct not only at the time of 
auctions taking place, but at other 
times aLo so that there might be 
no under-selling

L a s t l> ,  some of the foreign firms 
interested in the tea industry here 
have started their own tea gardens 
in other countries At the moment, 
they ma> not be able to compete with 
us, because it  is just a new industry, 
but in the course of another 10 or IS 
year^, when the new plants start 
yielding they will become our com-
petitors These people are selling 
away tneir tea estates here and taking 
their entire capital particularly to 
East African countries I am glad 
that Government have banned the ex-
port of seeds I hope that this ban 
is thorough, so that we may not be 
charged that we had been ourselves 
responsible for the development ot 
the rival inudstry in other countries, 
thereby hitting at our own exports 
So, greater vigilance over the inter-
ests that have got estates here as 
well as in other countries which are 
competing with us is necessary.

With these words, I welcome the 
Bill.

Shri Barman (Cooch-Bihar—Reserv-
ed—Scheduled Castes): Mr. Deputy
Speaker, Sir, Government have con e



Tea (Alteration 17 NOVEMBER 1958 in Duties of Customs
and Excise) Bill 

166 

before this House with this Bill to 
make certain alterations in duties of 
customs and excise on tea. The main 
purpose of this Bill is to substitute 
two schedules-the second schedule 
in the Indian Tariff Act and the first 
schedule in the Central Excise and 
Salt Act. Comparing the old schedules 
with the proposed schedules, you will 
find that the bases of these taxes have 
altered in a manner which, un
less Government explains the rea ons, 
it is very difficult for us to under
.stand. 

I support the previous speaker, 
Mr. Head, in his view that when Gov
ernment brings amending Bills re
gards taxation measures, Government 
taxation measures Government 
should circulate to Members the rea
sons for making the alterations and 
the basis for coming to that decision. 
Unless that is done, it is not possible 
for us to know whether the Govern
ment is doing the right thing. Es
pecially in taxation measures, it 1s 
very difficult for common people to 
know how the Government is func
tioning. 

It has been criticised by previous 
speakers that Government have given 
some concession, but the people to 
whom the concession is given are 
them.selves dissatisfied. It is difficult 
for us to support either the Govern
ment or the other party. But from 
the papers that have come to us, we 
find that even before the revision of 
the duty structure, export duty on tea 
accounted for Rs. 18 crores and by 
this amendment, Government is fore
going Rs. 1./, crores only. But it seem� 
that the concession that has been giver. 
by Government is not such as ca11 
save the industry from its difficulties. 
So, unless details are given in thh 
matter, it is very difficult for us to 
come to any conclusion and support 
this Bill on the floor of this House. 
My submission, therefore, is that m 
such complicated matters, in which 
Government is in sole possession of 
facts, they should circulate broad de
tails, so that the House can under
stand the matter and proceed accor
dingly. 

Then, it is true that by giving these 
concessions in taxes and excise duties, 
Government is losing some revenue, 
whatever be the quantum. I want to 
submit only one factor as regards 
these taxation measures. At present, 
India is very much in difficulty about 
foreign exchange. If the grievances 
of the industry are genuine and if our 
export of common tea is falling, it 
automatically means that we are los
ing foreign exchange to that extent. 

So, when comparing the loss of 
foreign exchange and the loss of in
ternal revenue we have to consider 
which is the better course. If by re
ducing the export duty we can ex
port more tea outside India, then 
certainly we are for more foreign ex
change. 

The other day we had been to a 
factory here, the Penicillin Factory. 
We asked them about the cost struc·· 
ture. We were told that though the 
cost of construction has been brought 
down sufficiently, yet it is very dif

ficult to compete with imported pro
duct. The main reason is that those 
countries who are making penicillin 
and exporting it to India have a sel
ling price in their own country which 
is much higher. But they sent their 
surpLv..s to us at a subsidised price, 
so that they can get foreign exchange. 
So, I submit to Government that they 
should give some thought to the ques
tion how those countries are earning 
foreign exchange by subsidising thei,' 
exports and whether in the case ol 
our tea industry, which was and even 
is the largest industry of India, we 
shall not be losing our market, if we 
do not adopt the same procedure. 

As I said in the beginning, Gov
ernment have conceded, rather con
fessed, that the industry is losing 
market. That is why they have come 
up with a Bill. Now they have to 
consider whether we should lose a 
bit of revenue inside and gain more 
foreign exchange by selling more tea 
outside or whether we should make 
this industry face this difficult com
petition and go down gradually. 
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[Shri Barman]
I know some history of the tea 

industry. But I do not think it is 
appropriate to mention it now. The 
production of common tea increased 
enormously during the Second World 
War. When Indonesia was shut out 
by Japanese, there was a very good 
demand for tea. India and Ceylon 
produced and sold anything that 
went by the name of “ tea” . Since that 
time the workers in the tea gardens 
have been accustomed to coarse pluck-
ing. The ideal thing is “two leaves 
and a bud” ; that is the usual rule 
of plucking. During the Second War 
any amount of leaves could be just 
ground and packed and sent as tea. 
Later on, when production gradually 
went up and Indonesia came into the 
market, it almost shattered our in-
dustry; competition came in and it 
was not possible for the tea planters 
to induce the workers to pluck only 
fine leaves, because that would bring 
them only much less remuneration. 
Even today we have asked and we 
have been told that it is not possible 
to induce the workers to change their 
hold habits, so that we could have 
finer qualities of tea.

Then there is another point It i.s 
a known fact that Ceylon grows tea 
throughout the year. South India also 
has a longer season. In the eastern 
region the position is different; they 
grow tea only for six months. But 
they have to pay their workers 
throughout the year under the labour 
laws that have been introduced. In 
addition to that, while Ceylon and 
Indonesia have got no export duty, 
the Government of India charges ex-
port duty on tea. So, it is high time 
for Government to consider whether 
we shall save this industry, an in-
digenous industry, from competition 
and make it possible for it to compete 
with Ceylon and Indonesia. I spe-
cially ask Government to consider 
whether we could not lose internal 
revenue and earn more foreign ex-
change by encouraging or facilitating 
the export of common tea outside 
India. That is all what I want to say.

Shri Biraal Ghose; I know that 
this Bill has a very limited objective 
But I might take this opportunity to 
say a few words about the industry 
as a whole, to which the hon. Minis-
ter a iso had referred.

The present difficulty of the Indian 
tea industry appears to be due to two 
factors. One is the relatively larger 
supply taking the world as a whole 
over the world demand. Now, this 
is a situation which had faced the in
dustry in the past also and, Sir, you 
may remember that in 1933 an Inter* 
national Tea Agreement was arrived 
at with a view to restrict supply so as 
to bring supply in relation to demand. 
That agreement lapsed in 1955. W« 
hear that there is a move and a dele-
gation of planters had gone to Cey-
lon to revive that agreement. I should 
like to know if the Government has 
taken any view in regard to the 
revival of the International Tea Agree-
ment and have taken any move in 
that direction.

The other method is to increase 
consumption, and that might be done 
in the markets abroad as also inter-
nally. Of course, we are doing pro-
paganda abroad and also internally 
But I might say a few words about 
the internal demand, which probably 
comes to about 250 million pounds 
or so Now the trouble about the 
internal market has been one of high 
prices of tea and the fact that the 
purchasing power of the people has 
been going down. So far as the pur-
chasing power of the people is con-
cerned, that is bound up with our 
food prices, as many other problems, 
and unless something can be done 
that way, many of the industries In-
ternally, I am afraid, will suffer. So 
far as the prices are concerned, which 
are high, two things might be done 
One is a demand which the planters 
have made about the local taxes to 
Assam and Bengal—Assam Road Tax 
and West Bengal Entry Tax Have G o-
vernment thought about this problem 
and done anything about it? If these
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two taxes or imposts could be remov-
ed, prices could be made somewhat 
cheaper. The second factor which 
faces the tea industry is what one 
might say the cost structure. My hon. 
friend, Shri Punnoose said that our 
planters have gone to East Africa 
and put up plantations there and they 
are selling cheap. That is a fact. But 
it is not that if our prices were lower 
•we could not compete with them in 
the world markets. It so happens 
that East African prices are cHeaper 
by about one shilling per pound. In 
that situation what can be done about 
this cost structure? Is it the hon. 
Minister’s contention that the Bill he 
has now brought forward will give 
any relief to the industry as such? 
Because the possibility is that it 
might, to a certain extent, give relief 
to shippers and help the export trade 
and not give any relief whatsoever
15.50 his.

[ S h r i  B a r m a n  in th e  Chair.] 
to the industry as such, because the 
shipper is not likely to pass on this 
relief m the form of higher price to 
the producer The possibilities are 
that he would like to quote a lower 
price so as to be able to compete ir. 
the world market. We should like 
to know, sincc these duties were re-
duced m September last, as to what 
has been the effect of this reduction 
Has our export gone up? If so, b\ 
how much'’ Have our producers got 
any relief and if so, to what extent? 
The literature that we are getting 
from the producers; ts to the effect 
that this reduction not helping them 
at all and even the small reduction 
that has been made is not going to 
give much relief to our export trade. 
The relief is about 10 or 8 naye Paise 
per pound, whereas it is said that the 
difference in prices between East 
African teas and our teas is about 
one shilling and between Indonesian 
tea and our tea is about 6 d If that 
is a fact, this relief by itself is not 
likely to help the tea industry in the 
export trade very much. If that is so, 
I do not understand the reasons 
behind giving this measure of relief

which may not give much assis-
tance to the tea industry and at the 
same time the Government will be 
losing revenue.

A much better course would be to 
find out what is wrong with the tea 
industry. If the cost structure is 
high, is it due to the management or 
due to other things? If it is due to 
wages and other facilities, then of 
course we shall have to sit down and 
find out how production can be in-
creased and not that we should try 
to lower the wages and the facilities 
that the workers have already got 
Probably they need more. Therefore, 
we shall have to address our-
selves to increasing the produc-
tion. Thfs Bill, as it is, seems 
to me to be a very unsatisfactory one 
because although some relief is being 
given we are not sure that it has given 
encouragement to our export trade nor 
are we sure that it will help the indus-
try as such I shall be happy if the 
hon. Minister could assure me on 
either of these counts and tell me that 
it has helped our export trade to this 
extent or helped our industry to thia 
extent.

Shri Naushir Bharucha (East Khan- 
desh): Mr. Chairman, I was rather
surprised when I looked at the state- 
ment of objects and reasons of this 
Bill It is exactly two lines. That is 
the shortest statement of objects and 
reasons I have ever seen having been 
appended to any Bill. I think the hon. 
Minister deserves to be congratulated 
on setting up a record in itself.

I fully agree with you, Sir, when you 
said a few minutes ago that it is the 
duty of the Government to explain to 
this House as to how exactly it arrived 
at a particular measure of relief to 
the tea industry. The Government has 
maintained a sphinxlike silence all 
along. I was expecting some clarifica-
tion on this subject from the hon. Min-
ister when he moved the consideration 
of the Bill, but I was rather disappoint-
ed.

Let us get the facta as they stand. 
10 naye P&ise relief is hardly going to
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[Shri Naushir Bharucha] 
be adequate and certainly it would not 
give any material help m retaining our 
foreign market Regarding the object 
of the Bill, those two luu;> say that the 
intention is to grant relief to common 
tea through differential excise duty so 
as to improve their competitive posi-
tion m the world market Is that object 
attained? Obviously, that object is not 
attained and the difficulty is that today 
the tea industry is definitely in a crisis 
What better index can you get about 
the plight of the tea industry today 
than the Stock Exchange where you 
find that tea scrips have tumbled very 
badly’  Does the hon Minister deny 
for a moment taking the Madras Stock 
Exchange for instance that the tea 
industry have tumbled very badly in 
the last few months? If the prospect 
o f the tea industry was good even after 
the grant o f the relief proposed to be 
given by the Bill, how is it, I ask, that 
tea shares have declined’  Surely, the 
investing public is a shrewd judge and 
it feels that the tea industry will con-
tinue to decline

Of course, there is a contributory 
factor, viz., labour unrest and I for one 
will not say that the plight of the 
industry is merely due to the inability 
o f the industry to compete in foreign 
market. The cost of production is 
going high About 18 months or two 
years ago, Jin award was given which 
has imposed a very heavy strain on the 
tea industry because that award m 
favour of the labour gave certain 
reliefs with retrospective effect As a 
result of this. . . .

Shri Punaoose: That was not imple-
mented at all

Shri Naushir Bharucha: It ha<: not 
been implemented at all, but the lea 
industry has to make a provision for 
its implementation if the Supreme 
Court appeal fails But whatever the 
position, the point remains that today 
the tea industry is m a bad plight. I 
can understand the argument of my 
hon. friend that the plantations are 
controlled by foreigners That is a 
««fnr big question. I can also under-
stand the plea that the State Trading

Corporation may take over auctions. 
This is again a different point The 
point that I am making is that if the 
object of the Bill is to retain our 
foreign markets, then that object is 
definitely not attained by the very 
meagre relief that has been given 
under this Bill

May I invite the attention of this 
House to the fact that in the last Ses-
sion ,we passed a Bill for promotion 
of export of sugar What was the 
relief that we gave to the sugar indus-
try there’  It was to the extent of 
Rs 13 per maund That was the sub-
sidy which worked out under the 
Sugar Export Promotion Bill That 
means nearly 40 per cent of the cost 
price Compared to that, I ask, what 
relief is given to the tea industry?

When I spoke on that Bill I said that 
it should be the duty of the Govern-
ment to catch hold of such commodi-
ties where we have scope for promot-
ing exports and not compete m a com-
modity like sugar where competition 
is very acut« and where it will not be 
possible for this Government to keep 
on subsidising the exports of sugar. 
Instead, we should have selected a 
commodity like tea Today, this Bill js  
brought before us and we are told that 
10 naye Paise per pound is the relief 
thdt is being given May I ask the hon 
Minister to explain in the first placc 
as to how he has arrived at this parti-
cular measure of relief Secondly. I 
would like him to state rategoncally 
whether the industry has been consult-
ed - I  understand, the industry has 
been consul led, but is it satisfied with 
this relief’  Thirdlj, on what basis 
shall W(“ be able to rt’ tain our position 
in the world market by this meagre 
relief’  These are the three points on 
which the Government owes an 
explanation

May I sound a note of caution to 
this House’  Tea is one industry where 
we can retain our hold in foreign 
markets provided the Government 
gives it rational relief Once the 
foreign markets in tea are lost, we 
should not hope that by giving further



relief we will be able to regain them.
Old connections that arc onr<> broken, 
in international markets cannot be 
easily re-established. Therefore, it is 
very necessary that we should not lose 
our dominant position in the foreign 
market

By giving a relief of 10 naye Paise, 
the Government hopes to lose about 
Rs. 14 crores. May I point out lliat if 
the relief was to the extent of 25 
naye Paise, the Government would*not 
lose more than Rs, 3 crores, firstly 
because it would be made up by 
larger exports and would thus get a 
larger revenue in that form and 
secondly, whatever we lose extra will 
be made up by the foreign exchange 
that we earn. In the case of sugar 
export promotion what did we do? We 
said that we wanted to earn foreign 
exchange and what a terrible price we 
paid for earning foreign exchange! We 
pay Rs. 13 per maund as subsidy for 
every maund that we export. I fully 
agree with you, Mr. Chairman, when 
you said that that is the point which 
Government should bear in mind. 
Taking everything into consideration, 
at the moment, I am not on the sub-
ject of who controls the plantations, 
and whether the industry is organised 
or not; 1 am not on this wider ques-
tion. Tlie immediately limited ques-
tion is, our dominant position in the 
foreign markets must bo maintained 
nnd this Bill cannot achieve the pur- 
jtosc which i» seeks to attain I appeal 
10 the hon. Minister to take all the 
points of view into consideration and 
if necessary, come with another mea-
sure of further relief to this tea 
industry

16 hrs.

Shri A. C. Guha (Barasat): Mr.
Chairman, during the Budget discus-
sion this year, several Members asked 
for some relief to be given to common 
tea and an assurance was given from 
the Government side that some relief 
would be given and they have eonsi' 
dered the matter. It took the Govern-
ment several months to come to a 
decision and the decision is that com-
mon tea should get a relief of 10 naye
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paise. This relief has been operating 
for the last 1J months. During this 
period, we have not only the literature 
that is being supplied by the pro-
ducers, but also the market reports. 
My friend the previous speaker men-
tioned about the falling market value 
of the tea shares and the reports of 
export of tea also do not seem to 
indicate that this relief has been quite 
adequate. I am sorry the hon. Minis-
ter has not given us any indiration as 
1o the result achieved during these 1* 
months on account of this relief operat-
ing during that period. Some Members 
have mentioned about the meagre 
information supplied on this Bill. We 
find in the statement made by Shri 
B. R. Bhagat on the 27th of September 
—Dr B. Gopala Reddi also referred to 
it—the tea areas being divided into 
three zones. We have not received any 
literature as to what are these zones, 
what is the price standard for dividing 
the tea areas into three different 
zones. I admit it is very difficult to 
define common tea. But, still, some 
tentative definition should have been 
given either in this Bill or in the 
opening speech of the hon. Minister 
himself. Nowhere do we find what is 
the price level at which common tea 
would stop and medium or fine tea 
will come in. These things should 
have been supplied to the Members of 
this House to enable them to take an 
intelligent part in this debate

About five years ago or bix years 
I think there was some clamour 

that the tea industry was in a very 
bad condition An enquiry was held 
and some relief was given to the tea 
industry ;ibout four or five years ago 
The industry recovered, and it went 
on quite well Again we have been 
hearing of difficulties in the tea 
industry This periodical difficulty in 
the tea industry is a matter for proper 
enquiry by the Government.

Shri Bimal Gtaose: So many
enquiries have been made.

Shri A. C. Guha: I know that 
Hundred rupee shares of certain tea 
companies whose market value may be 
Rs. 200 or Rs. 250 were purchased at
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[Shri A. C. Guha.J 
even the fabulous price of Rs. 800 so 
that some particular firm may corner 
the shares of some garden and take 
charge of the managing agency or 
managing directorship. This is not a 
very uncommon feature in the tea 
industry. When the share scrips of 
the tea industry are going on at this 
high rate, it is very difficult for us to 
think that the tea industry is really 
in a very difficult position. My bon. 
friend, Shri Heda, has also asked that 
there should be some proper enquiry 
into the cost of production of tea. At 
the time of the Sugar Bill also, a 
demand was made that a proper 
enquiry should be made and that the 
matter may be referred to the Tariff 
Commission for finding out the real 
cost of production of sugar. And the 
Minister agreed to that. I think there 
is a proper case for similar enquiry 
into the tea industry also. Tftere 
should be a proper enquiry as to the 
cost structure of the common tea, 
medium tea and fine tea and all 
varieties of tea.

Almost every Member who has 
taken part in this debate has mention-
ed his doubts about the adequacy of 
the relief given. I expect the hon 
Minister in his concluding rpeech at 
least will give some indication as to 
how the tea industry, particularly 
common tea, has fared under this 
relief

On the 27th of September, it was 
mentioned that the total loss would be 
Rs. 1 crore Today we have been told 
that it will bp about Rs. 1-58 crorss 
This is not only for common tea B y  
this Bill, the Government is reducing 
the export duty for all tea from 75 
naye paise to 26 naye paise. This is a 
flat rate. Some differential excise duty 
is being imposed, a higher excise duty 
for  the finer tea; only 2 naye paise is 
the excise duty for common tea There 
is relief or reduction in duty for all 
tea of every variety. This sum of 
R*. 1-58 crores—loss of revenue—is 
not only from this relief given to 
common tea, but from the total reduc-
tion of duty on tea as such. So, I do

not know whether this small fraction 
of Rs. 1 58 crores, that is, the relief 
given to common tea can help any 
industry if it is in real difficulty. That 
is also a point to be considered. If 
necessary, bv this Bill, th** Govern-
ment has got the authority io reduce 
it further by notification 1 thmk they 
should not be niggardly :n this respect 
because tea earns about 20 per cent, of 
our total export earnings. I think in 
1957, the total export earnings from tea 
was near about R*. 125 crores. That is 
a big amount. For a small export duty, 
the Government should not be nig-
gardly in this respect. If any further 
relief is necessary, they can give it by 
notification, without coming to this 
House for any further amendment of 
the A ct

Shri Bimal Gho6e has mentioned 
about the International Tea Agree-
ment. A  delegation of Indian tea 
planters recently went to Ceylon and 
the Ceylon and Indian tea planters 
only recently agreed that there should 
be an International Tea Agretment to 
control and regulate tea production 
But, Ceylon and India are not the only 
producers of tea Previously, the 
signatories to the International Tea 
Agreement were Ceylon, India, Indo-
nesia and Pakistan Now, other coun-
tries have also started producing tea 
So, it will be very difficult to have an 
agreement like that, but I think that is 
the ultimate remedy Uniess we can 
control the production of ten, I do not 
know how India can face the competi-
tion from other countries which can 
afford to sell tea at a much lower price 
than India either due to th»* labour 
conditions prevailing in those countries 
or due to some other factors. The Gov-
ernment should try to come to some 
agreement with all the tea-producing 
countries, and internally also they 
should try to control the production at 
least of common tea

The prospect this year is that the 
production of common tea would be 
almost as much as in the previous year, 
and there is no chance of lessening th<* 
pressure of common tea on the market.
I think the Government should try to



reduce the production of common ten 
in India and try to cornu to som£ 
agreement with all the producing 
countries. Though it is very difficult, 
still they should try, so that a common 
programme of production of tea may 
be framed and the total supply of tea 
in the market may be cortrolled and 
regulated.

In connection with this Bill. I may 
also mention some other matters, gome 
friends have mentioned that the tea 
industry is being controlled by 
foreigners. To some extent this is true. 
It is a very difficult and delicate 
mutter. Over 60 per cent, cf our tea 
production goes for export, and 1 think 
more than SO per cent, is exported to 
the U.K. The producers here belong 
to the U.K. They have interests there, 
they have their own firms there, and 
they have Arms here also. So, it is a 
very delicate matter, and simply this 
<juestion of foreign capital or foreign 
management should not be ‘.he guiding 
principle in this respect. The guiding 
principle should be the retention of 
our foreign markets, because once we 
lorn the U.K. market, it will be very 
difficult to get an equivalent market 
anywhere else in the world.

A policy decision was take n some 
years ago that Calcutta r.i.u..ld be 
mode the emporium of world U m  trade 
and that the auctions would be hi>d in 
Calcutta. Now, of course, some per li >n 
of the auction is conducted in Calcutta, 
but the main auction is conducted i.i 
London. The main difficulty in thr. 
respect is the lack of proper w are  
housing in Calcutta. I thnk tbnt 
should be put up so that the auction 
of tea in Calcutta may be stepped up.

The retail distribution of ira is 
practically controlled by two firms— 
about 80 per cent of i t  There also the 
Government should see that other 
firms come in. If the retail distribu-
tion is controlled by two Arms, it is 
almost a monopoly arrangement, and 
ttwy  can control and regulate the price 
According to their convenience and 
intarect, and the consumer will have 
to pay «  higher price, and internal
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consumption will naturally go down, 
or will not increase proportionately.

Some years ago, the Government 
appointed the Plantation Enquiry 
Commission. It was not an enquiry 
committee, but it was an enquiry com-
mission. That Commission submitted 
a thousand page report on tea alone, 
out Government thought it wise prac-
tically to reject all its recommenda- 
uons.

Mr. Chairman: May I just point out 
tnat this is an amending Bill? Set 
wider questions need not be brought in 
here, unless they have some direct 
relation to the alteration of the 
taxation.

Shri A. C. Goha: The relief given 
under this Bill falls short even of 
what has been recommended by the 
Plantation Enquiry Commission. That 
Commission’s recommendations should 
again be considered by the Govern-
ment, and if the tea industry is in 
real difficulty, now is the appropriate 
time for Government to see if the 
recommendations of that Commission, 
if implemented, can help the industry.

I do not want to say anything more. 
Only I think the hon. Minister would 
enlighten this House as to how far 
this relief has been able to give any 
impetus to the export of common tea 
during the last 1J months. That is 
the only criterion for the success or 
adequacy of this Bill. If th e result 
has not been quite adequate. I think 
the Government should immediately 
ta k e  steps to reduce the export duty 
on common tea as also, if necessary, 
on o th er tea, so that at least our export 
earnings may b e  maintained, if not 
increased.

Shri N. R. Ghosh (Cooch-Behar): 
Before entering on this subject I would 
like to say that there is some confu-
sion of thought about this tea indus-
try. Some hon. Members think that 
the fears raised by the producers that 
the tea industry is in danger are really 
a bogey, that they are not as a matter 
o f fact true. The danger is real and
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grave. Unless we realistically approach 
the subject, we shall not be able to 
consider it in proper perspective at 
all.

The tea industry started in India 
from 1866. For a long number of 
years this industry was not only con-
trolled and dominated, but practically 
monopolised by the British people. 
The best tea-producing area is Upper 
Assam which is ordinarily known as 
the Brahmaputra valley. There you 
will not find any comon tea. The 
expression “common tea” is also not 
intelligible to many people. I shall 
dilate on that point later.

I would say that the Brahmaputra 
valley and the hill areas of Darjee-
ling do not produce common tea. 
Their teas are of a very good quality, 
and imder any circumstances they can 
compete with other people. The new 
countries which have started produc-
tion of tea are not producing high 
class teas as of the Brahmaputra valley 
or of Darjeeling. Practically our high 
quality teas hold a sort of monopoly. 
Some portions of the Doars also pro-
duce good tea, but these were the 
reserves of the British people. Indians 
could not get any land there, they 
could not start their tea gardens 
there. We came later into the field, 
and we had to accept whatever good, 
bad on indifferent lands that were 
given to us. Terai, a large portion of 
Doars, Cachar, Tripura and Kerala 
are the different areas which generally 
produce common tea There is no 
mystery in that word. These teas do 
not fetch much value, at least at 
present.

The tea industry has faced many 
crises. From 1866 right up to 1933 
there wore five big slumps, and then 
the tea producers sat down and 
thought whether anything could be 
found out to stabilise this industry. 
The idea first came from the Indian 
Tea Planters’ Association, JalpaigurL 
They mooted the idea that if there 
could be some control over the export 
o f  tea and some control over the
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starting of new gardens or expansions 
thereof there could be an equation 
between demand and supply. Aa it 
was a new and expanding industry, 
people began to produce without 
caring at all whether the market 
could consume the quantity or not. 
supply outstripped the demand and 
that resulted in these slumps. For the 
first time in the year 1933 the impor-
tant tea-producing countries joined in 
a sort of agreement the result of 
which was the international agreement 
of 1933 for controlling export, and 
the stability of the industry was 
practically unruffled for about twenty- 
two years. Never before did the 
industry have such a peaceful time. 
The profit might have been more, or 
the profit might have been less, but 
the industry was not faced with that 
sort of crisis at it did face before. 
This 1933 International Tea Agree-
ment expired on 31st March, 1955. 
Even prior to 1955, British East Africa 
dropped out of it. They had joined 
it later but they dropped out earlier. 
After that, our Government introduced 
this export duty. And what actually 
was the result? In answer to the 
doubts of some of my hon. friends 
who said that this question of compe-
tition outside India was really not 
true. 1 shall give some facts.

A few figures would convince hon. 
Members. In British East Africa, 
namely Kenya, Uganda. Tanganyika, 
Nyasaland and South Rhodesia, in 
1939, their acreage was 41,282 acres; 
in 1948, it was 49,000 acres: in 1957, 
it was 85,000 acres. After 19f<7 also, 
they have been expanding their plan-
tations. In Mozambique, in 1937, it 
was 2,000 acres, while in 1956, it was 
30,250 acres. So far as Belgian Conpo 
is concerned, they started their plan-
tations after the tea duty was imposed, 
but, now, their acreage is 11,000 acref. 
South America also started its plan-
tations much later, taking advantage 
o f the duty which was imposed on 
export. Their acreage now is about
20,000 acres, In Brazil, the acreage 
in 1946 was 8,188 acres, while in 1966 
it was 13,213 acres.

in Duties of Customs l8c*
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Iran was one of our best buyers, 
practically, all the tea consumed in 
Iran was imported froir. India. Aftef 
the duty has been imposed, they have 
begun to expand their plantations; 
they had some very negligible plan-
tations before, but after this duty, they 
have expanded their plantations, and 
now, they have an acreage of 57,000 
There is no doubt about, it tha* we 
have once and lor all lost this Iran 
market, and we must tliank this duty 
for that.

In the USSR, at present, the acreage 
15 1,83,000. So far as China is con-
cerned, we have no figures, but we 
have got this informa*,on that she is 
exporting in large quantities.

Now, we have in India this high 
export duty and excise duty. We 
approached Government on many 
occasions in regard to this duty, but 
we were told that Cevlon also had its 
duty. But Ceylon a»«o burnt her 
fingers many times. And, of course, 
some tea gardens have also gone to 
the share of Pakistan There also, 
there is the duty.

Now, the question is what will bo 
■the reflection on the market as a 
result of this keen competition. Some 
hon. Members have not liked the idea 
—I do not say that I like the idea 
•either—that a very large slice or 
rather the bigger portion of this indus-
try is in the hands of foreigners. But 
these British people are the biggest 
tea-drinkers also. If they produce a 
large quantity of tea in India, they 
also very largely consume it. If the 
British people can be weaned away 
from tea-drinking, perhaps, this indus-
try as it is, will not survive in India.

Whether these tea gardens are 
owned by the British people or by 
the Indians, we have got a very 
large share of it in many ways, 
especially, the common teas are largely 
-ours. Then, we should also consider 
that it is the biggest earner of foreign 
■exchange. Besides, who is the biggest 
sharer of this profit? About 50 per 
•cent o f the profit goes to the Centre

and to the States. So, we would ask 
Government not to shed tears for us, 
but to realise that if this industry 
goes, then it will make a very great 
inroad on their resources also We 
had a very high position, in the inter-
national market, but we are losing 
that market now. Anybody can look 
at the figures. The figures can be 
checked. They are nobody’s special 
property. Some hon. Members have 
said that these producers should not 
be believed, and that Government 
should check the figures, and Govern-
ment should investigate into the 
matter. As a matter ol fact, the hon. 
Minister himself knows that Govern-
ment have checked it. Their own 
Plantation Inquiry Commission investi-
gated it, went into the matter, and 
came to certain conclusions. And 
from many quarter* warning is being 
given that the future of these common 
teas seemed almost to be doomed.

Then, again there is the Export Pro-
motion Council, and they have also said 
that something should he done to pro-
mote export of these common teas. 
Now, look into this fact realistically. 
The other tea producing countries, ex-
cepting Ceylon and Pakistan, have not 
got these duties at all I do not know 
their tax structure, but we have got 
figures to show that m British East Af-
rica, the production cost is much less 
than in India. In India it is mounting 
up and rigid, and on the top of that, we 
have this duty in our country. Does 
this duty in the long ran help Govern-
ment? They have to choose between 
two courses. Are they going to kill 
the international market for common 
teas? Our common teas are being 
priced out and squeezed out gradually 
but surely. Are they going to do that? 
If they think they can afford to do so, 
then let them do it, but as a tax-
payer, as a citizen, and as a Member 
of Parliament, it is my duty to sound 
this warning that that will be the 
greatest folly on the part of Govern-
ment,

Shri Binul Ghose: Oppose the Bill.

Shri Tangamanl (Madurai): Is the 
hon. Member opposing the Bill?
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common teas than we did last year. We
can export 50 million lbs. more. If 50
million lbs. more can be exported, it
means that we will largely compen-
sate our loss. In London, we have
already lost about 9 per cent of the
common teas which have been replaced.
by teas from British East Africa and
other producing countries. We can
regain our market in London. There
is no reason why we should not do it,
because after all the buyer cares for
his own pocket. We cannot sell our
teas' competitively now. If the duty is
gone, then we can sell them at an
attractive price and the export market
will expand. I say that this will not
only earn a good deal of foreign
exchange, but there will be additional
profit. Government will get income-
tax, super tax and other taxes; 70 per
cent of it will come back.
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Shri N. R. Ghosh: I am not opposing
the Bill. Let the hon. Member kindly
bear with me fOr a few minutes.

Mr. Chairman: I have also to
remind the hon. Member that he
should remember the limitation of
time. He has taken ten minutes
already, without touching the main
point.

Shri N. R. Ghosh: I have got an
amendment, and I am just going to
argue in the line of my amendment.
My amendment is this, that this left-
handed charity will not do. The
Government are to remove the duty
altogether. That is my amendment. I
am not introducing the other disputed
questions as to whether our wage
structure is high or low and so on.
That is a different matter altogether,
and maybe, it is irrelevant for the
purpose of this Bill. If we are to be
satisfied with Brahmaputra tea ur
Darjoclirig tea alone, then that is all
right, but if this industry has to sur-
vi ve a t all, then common tea export
should be promoted, if necessary pro-
perly subsidised. It is true that
Ceylon has got an export duty, but
Ceylon tea is much better, and it may
compete with other markets in spite
of that duty. They have some ad-
vantages. If Government actually
want to help the industry here, then
they must take courage in both hands.

They must have a bold approach to
the whole thing. My amendment is
to the effect that for at least six
months do away with the duty
altogether and see the repercussions,
how much you lose; how much you
gain in other ways.

Shri Bimal Ghose: How much will
Government gain? Can the hon.
Member assure the House that exports
will increase?

Shri N. R. Ghosh: Let him put up
with me for a few minutes. Let Gov-
ernment do what I have suggested in
my amendment. Let them see what
actually happens. I would say that in
1958 we have produced much more of

l,
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As far as I could know, the entire
earning in 1957 was Rs. 18 crores.
Suppose they lose Rs. 9 crores to save
this industry. It is for them to consider
whether it is worth doing or not. The
indigo industry was killed; jute indus-
try has been very much weakened.
and the tea industry is also facing a
very grave peril. We are heading
towards a precipice and beyond it is
the abyss.

I would ask Government to consider
approaching this question from this
point of view, not from the point of
view of giving some relief to :l,e
producers. They are saving this
industry for India, to the benefit of
the exchequer of India, not merely co
the benefit of the producers. Do not
care about the producers. It will not
be a wise policy to see that th0.;('
common teas are squeezed out of the
world market. That will not be good
for anybody. I would submit that that
is a question which should be serious ly
considered by Government.

'\

Again, I would ask the hon. Minister
to consider whether the remedy which
Government have suggested will give
any relief by way of promotion of
exports of common teas in the foreign
market. It will not. Some hon.
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Members have very pertinently said 
that there must be some result and 
that result should have been visible. 
As a matter of fact, the tea producers 
and the people who care about these 
m arket figures know that there has 
been no effect on the market. That 
shows that the relief granted is being 
wasted. It is illusory. It is no relief 
at all whatsoever.

The sugar industry has been saved 
The tea industry can also be saved if 
actually Government take a courage-
ous and bold stand. If there is any-
thing wrong about the behaviour of 
the tea producers, as some members, 
on the opposite side are hinting this 
is not the occasion to discuss it. Let 
Government investigate their behavi-
our and do whatever they like. The 
question whether wages should be 
increased is also a different considera-
tion. That is not the dispute here. The 
present question is whether as a matter 
of fact, the common tea industry is in 
peril or not That has been practi-
cally admitted by Government; other-
wise, they would not have come out 
with this measure for granting this 
relief. As I submitted, the Export 
Ptumotinn Council has recognised it 
and the Plantation Inquiry Commit-
tee has also testified to it

Therefore, the danger is there and 
the peril is there. The peril which 
is facing this industry is endangering 
the very existence of its industry. 
We have to take stock of this fact and 
consider it realistically. I would 
submit that actually the relief pro-
posed is no relief at alL

Another aspect of the question is 
about the zones. There are zones 1.
2 and 3. Let me illustrate my case a 
bit. Suppose a grade of common tea 
is priced at Rs. 170. Suppose on the 
basis of the world price, the buyers’ 
association or traders’ association pay 
Rs. 1"70 for this tea. The brokers 
then show the price by splitting it up 
like this zone 1 Re. 1*68 plus 2 nP. 
excise duty, zone 2: Rs. 1*66 plus 4 nP. 
excise duty, and zone 3: Rs. 160 plus 
10 nP. excise duty. In this way

though there will be a theoretical 
difference in value, the buyer would 
always prefer zone 3 to zones 1 and 2. 
So the common teas would have no 
push for the export market by the 
lower excise. It will be frustrated by 
the above manipulations, if any body 
tries to do so. We have got informa-
tion that some such move is afoot.

But the main point is that we should 
take a bold stand. We should remove 
the duty at least for six months— 
that is my amendment—and see the 
repercussions, how much Government 
lose and how much they gain. Do 
take a long view. If you lose the 
market once for all, what will happen? 
Is it not much better to lose a few 
crores of rupees now in order to have 
your footing steady and made perma-
nent in the world market by remov-
ing this duty? We should never 
forget that we have got no monopoly 
of this tea. As a matter of fact, we 
have very keen competitors. They 
are raising their heads. Thev were 
encouraged \o plant and expand their 
plantations on account of this handicap 
of duty in the case of Indian tea. That 
if what actually has led them to plant 
their lands with teas. Their lands are 
not very good for planting teas. Even 
British East Africa lands are not very 
good We can compete with them on 
equal terms but not under a handicap

Mr Chairman: Order, order. The
lion. Member has already taken 20 
minutes He can speak on his amend-
ment at the time of the clausc by 
clause consideration stage.

Shri N. R. Ghosh: I would, there-
fore, ask the Minister to consider that 
it is necessary for Government to take 
a firm and bold stand and not try to 
tinker with the problem.
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“We feel that by the enhance-
ment of the levy of excise duty 
from the existing rate of 1 anna 
per pound to 3 annas, the financial 
difficulties of the small producers 
should not be aggravated Though 
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over-all production is very small 
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Kangra, produce by hand process 
and the quality m consequence is 
very inferior and rannot bear the 
additional impost.”
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Shri Khadilkar (Ahmednagar)
Mr. Chairman, Sir, tea occupies a very 
important position in our foreign 
export economy. If we are losing oar 
tea market, for whatever reasons, we 
must try to study the situation in a 
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thorough manner so as to rehabilitate 
our position in the international 
market.

So far as the present measure before 
the House is concerned, I am afraid it 
tries to give marginal relief for the 
lime being in order to hold its own in 
the world market. How far it will 
meet the situation is the question 
And, before touching this question, 1 
v/ould like to raise two points. First, 
we have to study thoroughly the prob-
lem whether in the present world 
trends the method followed by our 
Finance Ministry of adjustment of 
export duties in order to keep up the 
level of earnings or keep out position 
in the world market is going to mept 
the situation.

The second is this. The other day 
I liappened to be in Assam; and by 
accident, a high executive, in the 
plantations, an Indian executive, a 
quite patriotic fellow sitting by my 
side in the plane gave me some of his 
experiences. He was saying: We are 
facing, we say, competition from 
African tea; but that competition is 
very well-planned. With the experl- 
once of 20 years in tea gardens where 
about 5,000 people were employed, he 
said that after freedom there has been 
a tendency, slowly but surely, to 
v.'ithdraw capital from here and create 
another competitor to India. I regard 
the future of the tea industry some- 
tiines as even more important than the 
textile industry from the point of 
view of our economy. So, I would like 
to repeat a strong word which he used. 
He said that if, Government failed to 
take note of the present plan that is 
being silently followed by the planters 
— and the majority of them are forei-
gners—tea industry will suffer serious 
difficulties. They are following, he 
said, a slow scorched earth policy in a 
sense. The maintenance of the tea 
garden is handled in a haphazard way 
sc that, ultimately, if the time comes 
for them to quit, they will not lose 
much but they will see that the sort 
of monopoly position which the indus-
try has got in the world market is 
knocked off. Further than this he
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said that the African tea which is the 
real competitor is, in quality, much 
inferior to ours; but by raising this 
competition in an artificial way in the 
main market where auction takes 
place—that is London—we have been 
forced more or less to sell at a much 
lower price. If this information, for 
■whatever it is worth, is taken into 
consideration, I feel that the margi-
nal relief that is offered by the pre-
sent Bill is not going to meet the 
situation and keep us in the world 
market. I shall give some figures in 
this connection. If we take the aver-
age of 1948-50, we, Pakistan and 
Celyon—all put together—acconut for 
S8 per cent of the total imports in 
Britain. The present figure is 84 per 
cent. In the same period, the East 
Africa hag raised its figures from 2 8 
per cent to 6'9 per cent. These figures 
speak for themselves. So, I suggest 
that instead of presenting a Bill of 
this nature in order to give a little 
relief for the time the Finance
Minister ought to have placed before 
this House all the revelant data con-
cerning tea industry, and, as you have 
rightly pointed out, taken the House 
into confidence. He should hav^
placed before the Housp  the position 
c f  the industry and told us what prac 
tices were followed in the other 
countries. Then we could have pro-
perly assessed the situation and also 
seen whether the relief offered is 
adequate to meet the situation at the 
present moment.

A  relief of 10 nP per lb. is given 
But it works out differently in three 
different zones. The relief is 10 nP 
in the first zone; 8 nP in the second 
zone and 2 nP. in the third. How 
far is this going to meet the situa-
tion? I feel that the Finance Minis-
ter in his reply will clarify the posi-
tion and say why this differentiation 
has been made from zone to zone
though the total relief as it is given
appears to be 10 nP.

One more point and I have finish
ed— that is auction of tea. I learn
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that Government ought to have taken 
steps to bring round the world im-
porters of tea to the Calcutta market. 
Some hon. Members haye just now 
said that there are warehousing diffi-
culties. But they ought to have been 
m et

In the world market, we find there 
are several agreements in commodities. 
Takf, for instance, wheat. The wheat 
market is controlled by a few who 
ultimately control it in such a way 
that they can dictate the prices. Now, 
we are receding in the world market; 
our position is gradually falling. Still, 
we are m a position where, if we do 
not lose confidence and take a little 
courage and show a little boldness in 
dealing with the world people who 
are fond of tea, we may be able 
to improve. I do not share the pes-
simism of the hon. friend who hap-
pens to be in close touch with the 
planter friends than the others that 
some day the Britishers will give up 
tea or the people will try to boycott 
it by following a puritan attitude as 
that of our Finance Minister on 
drinks I do not think it is coming 
in the near future.

In order to break the London ring 
of the auction and the dictation of 
the prices to us, the Finance Minister 
should devise steps so that the ulti-
mate auctions, so far as the world 
market is concerned, will take place 
in Calcutta, whatever the expenses or 
investment necessary for building 
warehouses and other things. If 
these measures are not taken, I do 
not think this measure alone would 
prove adequate to help the industry. 
We earn about Rs. 123 crores from 
tea exports according to the figures 
for 1957. I am not sure that this year 
we are going to earn so much. About 
20 per cent of the value of our total 
export trade is accounted for by tea.

Te has studied the situation better 
with all the material available to 
him. But I feel that be will have to 
introduce another Bill later on with
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alteration* in duties with some tinker-
ing or marginal relief. This method 
is totally wrong. The method of 
international trade must be devised 
in such a way that ultimately at least 
in respect of tea trade we shall be 
having the whip-hand of the situation.

Shri Ach&r (Mangalore): Mr. Chair-
man, Sir, I would like to emphasise 
only one or two aspects of the ques-
tion. Most of the hon Members who 
have participated in the debate Ifeve 
expressed fears as to the adequacy of 
the relief given. I too feel whether 
under the present critical position the 
relief given would really meet the 
situation. I would request the hon. 
Minister to consider the facts present-
ed by some of the hon Members.

From the situation as it stands, it 
looks as if India is losing the market.
It is very difficult to build up a mar-
ket. If the market is lost once, I fear 
it would be impossible to regain it. 
The question has to be considered 
from that aspect, and, if the relief 
now granted under this Bill is not 
sufficient, 1 would request the hon. 
Minister to consider that aspect of the 
question and see that more relief is 
granted. Of course, we welcome the 
measure to the extent it gives relief 
to the industry.

There is one other aspect which I 
would like to place before this House. 
From several reports we hear—some 
of the hon. Members have also refer-
red to that aspect of the question— 
that capital from this industry is 
going out of this country. As a mat-
ter of fact, many of the foreign plan-
ters are taking away the capital out 
from this country. It may be that 
after we attained independence some 
of the planters are not anxious to 
continue here That may be so, or 
that may not be so. So long as there 
is profit, a businessman does not very 
much mind where he lives He looks 
to the profit aspect more than any-
thing else. Therefore, I feel that it 
is not due to the fact that we have 
attained independence that these

foreign planters, especially from 
England, are anxious to take away the 
capital. It is more the condition and, 
probably, the prevailing circumstances 
that are inducing them to take the 
capital away from this country. We 
have teen trying our best to see that 
our Plans succeed. We attract foreign 
capital in this country.

I have personal experience of the 
fact that planters, especially in 
Ootacamund and Nilgris, are dispos-
ing of their tea estates. I do not 
know how far it is correct with re-
gard to Kerala. I have read in the 
papers that in Kerala also some of the 
planters are selling their estates and 
they are going out of this country. 
Of course, the consequence is that we 
are losing capital. A  certain amount 
of fear also is felt that efficiency also 
is suffering.

Government has to consider why 
foreign capital is going out of this 
country. Is it due to labour unrest?
I am told that planters who are selling 
their estates here are moving to South 
Africa. Is it due to the fact that 
labour conditions are easier there?

17 hrs.

Shri Narayanankutty Menon
(Mukandapuram): In South Africa
there is no labour.

Shri Achax: If there is no labour, 
there won’t be any tea estates. I am 
really surprised at the remark made 
by my hon. friend. There must be 
some human labour. It is not that 
everythin gSis done by machinery.

Shri Narayanankutty Menon: There 
you have got slaves.

Shri Achar: That is also labour.
Whatever it be, the position is this. 
As I pointed out, the very planters 
who are having their estates here are 
shifting their capital and are having 
their estates in South Africa also. As 
one of the hon. Members remarked, 
the competition is not only from 
foreign countries, but our owners are 
having their estates both here and
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there We have to consider this as-
pect of the question, because, unless 
we tackle this problem, this competi-
tion from South Africa, it will not be 
good In fact, from the competition 
of the very planters who are here we 
are losing our international market 
Whatever be the reason, whether it 
is due to the fact that conditions of 
labour are such or whether it is due 
to the cost of production, we have to 
see that our important industry, an 
industry which is bringing large 
amounts of foreign exchange and also 
dollar, cannot be neglected We can-
not afford to neglect it

So, as some hon Members pointed 
out, it is not merely a simpk pro-
blem, but a problem effecting the 
whole national investment and a pro-
blem Of our losing foreign markets 
This problem at this stage will have 
to be considered in a broad perspec-
tive, and as my hon friend Shri K R 
Ghosh submitted, if  it is nccessarj 
we will have to give up all income 
No doubt, for carrying on our Plan 
we want every rupee possible but, at 
the same time, we have to look at this 
aspect of the question We cannot
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afford to let the industry suffer and 
we cannot lose this important item in 
the foreign market I .tyould submit 
to the hon Minister to consider this 
aspect of the question and see that 
this industry is saved at this critical 
stage

Shri Narayanankutty Menon: Give 
some subsidy alsot

17 03 hrs.

BUSINESS ADVISORY COMMITTEE 
Thir ty - first  Re po r t

Shri Rane (Buldana) Sir, 1 beg to 
present the Thirty first Report of the 
Business Advisory Committte

Mr Chairman. The House stands 
idjouincd till 1100 am  tomoriow

17 03 hrs
The Lok Sabha then adjourned till 

Eleven a] the Clock on Tuesday, the 
18th Noi'cmbcr 1958




